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CENTRAL ADMINISTEATIVE TRIBUNAL
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To !
The Registrar,
High Court of Karnataka,
High Court Buildings,
Bangalore=l .,
Sir,

Subject:~ Feturning of W.P.No 6688/80 to the High Court of
Karnataka,

W.F. No 6688/80 on the file of the High Court of Karnataka,
Bancalore, transferred to this Tribunal under Section 29 of the
Administrative Tribunal Act, 1985, is returned herewith for
necessary action in pursuance of this Tribunal's Order dated
28 ,8,1986, copy of which is enclosed herewith.
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